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“That in pursuance of clause i(g) 
of paragraph 3 of the Ministry of 
Education Resolution No. F.16-10/44-
E.III, dated the 30th November, 1945, 
the members of this House do pro-
ceed to elect, in such manner as the 
Speaker may direct, two members 
from among themselves to serve as 
members of the All India Council f-r 
Technical Education for the term 
ending on the ;<lst J u j v , 1979. sub-
ject to the other provisions of the 
said Resolution."

The motion was adopted.

(iv) C o u n c i l  o f  t h e  In d i a n  In s t i t u t e  
o f  S c i e n c e , B a n g a l o r e

DR. PRATAP CHANDRA CH1TNDER: 
I beg to move:

“That in pursuance of sub-clause
(e) of clause 9(1) of the Scheme for 
the Administration and Management 
of the propert:>s and funds of the 
Indian Institute of Science, Banga-
lore, read with regulations 3.1 and
3.1.1 of the Regulations of the Insti-
tute, the members of this House do 
proceed to elect, in such manner as 
the Speaker rnay direct, two mem-
bers from :»mong themselves to serve 
as members of the Council of the 
Indian Institute of Sciencc, Banga-
lore, for the term ending on the 31st 
December, 1977.”

MR. SPEAKER: The question is:

“That in pursuance of sub-clause
(e) of clause 9(1) of the Scheme for 
the Administration and Management 
of the properties and funds of the 
Indian Institute of Science, Banga-
lore, read with regulations 3 1 and
3.1.1 of the Regulations of the Insti-
tute, the members of th;s House cc 
proceed to elect, in such manner as 
the Speaker may dircct, two mem-
bers from among themselves to serve 
as members of the Council of the 
Indian Institute of Science, Banga-
lore, for the term ending on the 31st 
£>ecember, 1977/’

The motion was adopted.

(V) GlNBftAL COtTNCIL Of fcfDZAK
Sqho gIl  cor Min u s , Dh An ba p

DR. PRATAP CHANDRA CHUNDES: 
I beg to move:

“That is pursuance of the provi-
sions contained in rules 4(ii) to (iv; 
and 15 of the Rules and Regulations 
of the Indian School of Mines, Dhan- 
bad, the members of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two mem-
bers from among themselves, to serve 
as members of the General Council 
of the Indian School of Mines, Dhan- 
bad, for the term ending on the 15th 
August, 1979, subject to the other 
provisions of the said Rules and Re_ 
gulations.”

MR. SPEAKER: The question is:

“That is pursuance of the provi-
sions contained in rulse 4(h) to (iv) 
and IS of the Rules and Regulations 
of the Indian School of Mines, Dhsn- 
bad, the members of this House do 
proceed to elect, in such manner as 
the Speaker may direct, two mem-
bers from among themselves, to serve 
as members of the General Council 
of the Indian Sehoel of Mines, Dhan- 
bad, for the term ending on the 15th 
August, 1970, subject to the other 
provisions of the said Rules and Re-
gulations.”

The motion was adopted.

Some hon. Members rose—

MR. SPEAKER; Now I would like 
to have the cooperation of the House. 
There are three or four notices before 
me. The Members give me some 
paper, some*notice, something at 10.30 
a.m. or 10.00 a.m. or even 9.30 a.m. and 
they want to raise it in the House to-
day. What I say is that we have al-
ready spent 1 hour and 10 minutes on 
the Short Notice Question and the 
Calling Attention. We are discussing 
the demands f°r grants. We have 
taken away thatmueb time. If you 
want to take away another hour of so


